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Present : Hon'ble P. D. Purkayastha Judicial Member 

Hon'ble Mr. S. Biswas, Adninistrative Member 

Hrendra Misra 

- v. 
"C 
J - 

S.E. Railway 

For the Applicant 	; Mr. A. Chakraborty, Counsel 

For the Respondents Mr. C. Sarnaddar, Counsel 

He ard on : 22-02-2001 
	

Date of Order : 22-02-2001 
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D. PtJRKAYASTHA, JV 

Ld. Counsel Mr. Chakraborty on behalf of the applicarrb 

subnits that pp]icsnt Shri H. Misra does not press the MA 69'f 
r 

	

	
CPO 8:3 of 1999 against S.E. Railway, So, both the MA ad 

CPC are disposed of as being not pressed. Ld.Counsel Mr. C. Samaddar 

is pr-serrt on behalf of the respondents. 
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